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 la- 4727] ubZ fnYyh] lkseokj] fnlEcj 3] 2018@vxzgk;.k 12] 1940    
No.  4727] NEW DELHI,  MONDAY,  DECEMBER  3, 2018/AGRAHAYANA  12,  1940 पया�वरणपया�वरणपया�वरणपया�वरण,    वन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालय आदेश आदेश आदेश आदेश             नई �द�ली, 3 �दस� बर, 201 8  काकाकाका....आआआआ. . . . 5959595953535353((((अअअअ)))).— के�
ीय सरकार, पया�वरण (संर�ण) अिधिनयम, 1986 (1986 का 29) (िजस ेइसम� इसके प�ात् उ� अिधिनयम कहा गया ह)ै क� धारा 3 क� उपधारा (1) और उपधारा (3)  ारा !द" शि�य% का !योग करते (ए, इस आदशे के राजप+ म� !काशन क� तारीख से !भावी तीन वष/ क� अविध के िलए पि�मी बंगाल तटीय जोन !बंध !ािधकरण (िजसे इसम� इसके प�ात् !ािधकरण कहा गया ह)ै का गठन करती ह,ै िजसम� िन2िलिखत सद4य ह%गे, अथा�त् :- 8. सं. सद4य !ाि4थित 1 2 3 (1) अपर मु;य सिचव/ !धान सिचव पया�वरण िवभाग,  पि�मी बंगाल सरकार,  । अ>य� पदने (2) अपर मु;य सिचव/ !धान सिचव /सिचव शहरी िवकास और नगरीय मामले िवभाग, पि�मी बंगाल सरकार या संयु� सिचव क� पंि� से अ�यून उसका !ितिनिध सद4य पदने (3) अपर मु;य सिचव/ !धान सिचव /सिचव सुंदरबन मामल ेिवभाग, पि�मी बंगाल सरकार या सयुं� सिचव क� पंि� से अ�यून उसका !ितिनिध सद4य पदने (4) अपर मु;य सिचव/ !धान सिचव /सिचव  म@4य िवभाग, पि�मी बंगाल सरकार या संयु� सिचव क� पंि� स ेअ�यून उसका !ितिनिध सद4य पदने (5) अपर !धान मु;य वन संर�क, सुंदरबन जीवमंडल आरि�ित, वन िनदशेालय, सद4य पदने 
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 वैEािनक अ>ययन िवFालय, जादवपुर िवGिवFालय, कोलकाता-700032   सद4य पदने (7) !ो. अमलेश चौधरी, पूव� आचाय� और िवभाग !मुख, समु
 िवEान, कलक"ा िवGिवFालय, डी-44, अमरावती, डाकघर सोडपुर, 24 परगना, कोलकाता-700110 सद4य (िवशेषE) (8) Lी संदीप चटजM, पूव� मु;य अिभयंता, लोक 4वा4Nय यांि+क� िवभाग, पि�मी बंगाल सरकार, 58/101/O!स अनवर शाह रोड, कोलकाता-700045 सद4य (िवशेषE) (9) डा. पाथ�सारथी च8वतM, पूव� !मुख वैEािनक,  िजओइंफRमSेटTस एडं आर एस सैल,  िवEान और !ौFोिगक� िवभाग, पि�मी बंगाल सरकार 9 ए, नाद�न� एवे�यू, कोलकाता-700037 सद4य (िवशेषE) (10) !मुख पया�वरण अिधकारी, पया�वरण िवभाग सद4य सिचव  2. !ािधकरण का म;ु यालय कोलकाता म� होगा । 3. !ािधकरण क� बैठक के िलए गणपूWत, इसके सद4य% क� कुल सं;या का एक-ितहाई होगी ।  4. पदने सद4य से िभX सद4य को, क� 
ीय सरकार  ारा िनयत मानदडं% के अनुसार भ"े का भुगतान �कया जाएगा ।  5. !ािधकरण, पि�मी बंगाल राYय म� तटीय पया�वरण क� Zािलटी को संरि�त करने और सुधारने तथा तटीय िविनमय जोन �े+% म� पया�वरणीय !दषूण के िनवारण, उपशमन और िनयं+ण के उ[े\य% के िलए िन2िलिखत उपाय करेगा, अथा�त्:-  (i) !ािधकरण, पSरयोजना !4ताव के अनुमोदन के िलए आवेदन !ाि] के प�ात्, य�द वह अनुमो�दत तटीय जोन !बंध योजना के अनुसरण म� ह ̂और भारत सरकार के पया�वरण और वन मं+ालय  ारा जारी क� गई तटीय िविनमय जोन अिधसूचना स;ंयांक का.आ. 19(अ), तारीख 6 जनवरी, 2011 (िजसे इसम� इसके प�ात् उ� अिधसूचना कहा गया ह)ै क� अपे�ा` के भीतर ह ैतो उसका परी�ण करेगा और सबंa !ािधकरण ऐसी पSरयोजना के अनुमोदन के िलए, जैसा �क उ� अिधसूचना म� िविनcदd ह,ै ऐसे आवेदन क� !ाि] क� तारीख से साठ �दन के भीतर िसफाSरश करेगा;  (ii) !ािधकरण, उ� अिधसूचना म� िविनcदd �कए गए के अनसुार तटीय िविनयमन जोन म� सभी िवकासा@मक �8याकलाप% को िविनयिमत करेगा; (iii) !ािधकरण, उ� अिधसूचना के उपबंध% का !वत�न और मानीटरी के िलए उ"रदायी होगा; (iv) !ािधकरण, तटीय िविनमय जोन �े+% और तटीय जोन !बंध योजना के वगMकरण म� पSरवत�न या उपांतरण% के िलए राYय सरकार से !ा] !4ताव% क� परी�ा करेगा और राeीय तटीय जोन !बंध !ािधकरण को उस पर िविनcदd िसफाSरश दगेा;  (v) !ािधकरण, उ� अिधिनयम या उसके अधीन बनाए गए िनयम% के उपबंध% के अिभकिथत अित8मण के मामल% म� जांच करेगा और उ� अिधिनयम तथा उसके अधीन बनाए गए िनयम% के उपबंध% के अित8मण या उ�लंघन को अंतव�िलत करने वाल ेमामल% का पुनWवलोकन करेगा;  (vi) !ािधकरण, उ� अिधसूचना के अित8मण या उ�लंघन के मामल% म� 4व!ेरणा से या �कसी gिd या िनकाय या संगठन  ारा �कए गए पSरवाद के आधार पर जांच या पुनWवलोकन करेगा; (vii) !ािधकरण, उ� अिधिनयम क� धारा 19 के अधीन पSरवाद फाइल करने के िलए !ािधकृत ह;ै 



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 (viii) !ािधकरण, उसके सम� तNय% को स@यािपत करने के िलए जैसा अपेि�त ह,ै उ� अिधिनयम क� धारा 10 के अधीन कार�वाई करेगा ।  6. !ािधकरण, अपन ेकृ@य% म� पारदWशता बनाए रखने के उ[े\य के िलए एक समWपत वेबसाइट तैयार करेगा और इसके कृ@य, िजसके अंतग�त बैठक% म� काय�सूची, बैठक% का काय�वृ", !@येक बैठक% म� �कए गए िविन�य, उ� अिधसूचना के अित8मण तथा उ�लंघन के मामल% म� िसफाSरश� और ऐसे अित8मण तथा उ�लंघन पर क� गई कार�वाई और �यायालय मामले िजसके अंतग�त �यायालय% के आदेश ह ̂और पि�मी बंगाल राYय क� अनुमो�दत तटीय जोन !बंध योजना से संबंिधत सूचना डालेगा ।  7. !ािधकरण छह माह म� कम से कम एक बार अपने �8याकलाप% क� Sरपोट� राeीय तटीय जोन !बंध !ािधकरण को भजेेगा । [फा.सं. 12-8/2005 आईए-III (भाग)] Sरतेश कुमार Oसह, संयु� सिचव 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

  ORDER 

New Delhi  the 3rd December, 2018 

S.O. 5953(E).— In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the 

Environment(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central Government hereby 

constitutes the West Bengal  Coastal Zone Management Authority (hereinafter referred to as the Authority) consisting of 

the following members, for a period of three years, with effect from the date of publication of this order in the Official 

Gazette, namely:- 

 

S.No. Members Status 

1 2 3 

(1) Additional  Chief Secretary/Principal Secretary, Department of Environment, 

Government of West Bengal 

Chairman, ex-officio; 

(2) Additional Chief Secretary/Principal Secretary/Secretary, Department of Urban 

Development and Municipal Affairs, Government of West Bengal or his 

representative not below the rank of Joint Secretary 

Member, ex-officio; 

(3) Additional Chief Secretary/Principal Secretary/Secretary, Department of 

Sundarban Affairs, Government of West Bengal or his representative not below 

the rank of Joint Secretary 

Member, ex-officio; 

(4) Additional Chief Secretary/Principal Secretary/Secretary, Department of 

Fisheries, Government of West Bengal or his representative not below the rank 

of Joint Secretary 

Member, ex-officio; 

(5) Additional Principal Chief Conservator of Forests, Sundarban Biosphere 

Reserve, Directorate of Forests, Government of West Bengal 

Member, ex-officio; 

(6) Director, School of Oceanographic Studies, Jadavpur University, Kolkata-

700032 

Member, ex-officio; 

(7) Prof. Amalesh Chowdhury, Ex-Prof. and Head of the Department, Marine 

Science, Calcutta University, D-44, Amarabati, P.O. Sodpur, 24, Parganas, 

Kolkata-700110 

Member (Expert); 

(8) Shri Sandip Chatterjee, Ex-Engineer-in-Chief, Department of Public Health 

Engineering, Government of West Bengal, 58/101, Prince Anwar Shah Road, 

Kolkata-700045 

Member (Expert); 

(9) Dr. Parthasarathi Chakrabarti, Former Chief Scientist, Geoinformatics and RS 

Cell, Department of Science & Technology, Government of West Bengal, 9A, 

Northern Avenue, Kolkata-700037. 

Member (Expert); 

(10) The Chief Environment Officer, Department of Environment. Member  Secretary 

 
2. The Authority shall have its headquarter at Kolkata. 

3. The quorum of the meeting of the authority shall be one third of the total number of its members. 

4. A member, other than an ex-officio member, shall be paid allowances as per the norms decided by the Central 

Government. 
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5. The Authority shall, for the purpose of protecting and improving the quality of the coastal environment and 

preventing, abating and controlling environmental pollution in the Coastal Regulation Zone areas in the state of 

West Bengal, take the following measures, namely: - 

(i) the Authority shall, after receiving the application for approval of project  proposal, examine the same 

if it is in accordance with the approved Coastal Zone Management Plan and within the requirements of 

the Coastal Regulation Zone notification issued by the Government of India in the erstwhile Ministry 

of Environment and Forests and published vide number S.O.19(E), dated the 6th January, 2011 

(hereinafter referred to as the said notification), and make recommendations for approval of such 

project to the concerned authority, as specified in the said notification, within a period of sixty days 

from the date of receipt of such application; 

(ii) the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as 

specified in the said notification; 

(iii) the Authority shall be responsible for enforcing and monitoring the provisions of the said notification; 

(iv) the Authority shall examine the proposals received from the state Government for changes or 

modifications in the classification of Coastal Regulation Zone areas and in the Coastal Zone 

Management Plan and make specific recommendations thereon, to the National Coastal Zone 

Management Authority; 

(v) the Authority shall inquire into cases of alleged violation of the provisions of the said Act or the rules 

made thereunder, and review the cases involving violations or contraventions of the provisions of the 

said Act and the rules made thereunder; 

(vi) the Authority shall inquire or review cases of violations or contraventions of the said notification suo-

moto, or on the basis of a complaint made by any individual or body or organisation; 

(vii) the Authority is authorised to file complaints under section 19 of the said Act; 

(viii) the Authority shall take such action as may be required under section 10 of the said Act, to verify the 

facts of the cases before it.  

6. The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated website and 

post the information relating to its functions, including the agenda in its meetings, minutes of the meetings, 

decisions taken in each meeting, recommendations for matters on violations and contravention of the said 

notification and actions taken on such violations and contraventions, court matters including the orders of the 

courts and the approved Coastal Zone Management Plan of the State of West Bengal. 

7. The Authority shall furnish reports of its activities at least once in six months to the National Coastal Zone 

Management Authority. 

[F. No. 12-8/2005-IA.III(Pt.)] 

     RITESH KUMAR SINGH, Jt. Secy. 
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